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[Secretary]

of the Lok Sabha to be appointed
to the said Joint Committee may
be communicated to this House.

MOTION

“That the Bill to regulate the im-
port, manu‘acture, sale transport, dis-
tribution and use of insecticides with a
view to prevent risk, to human be-
ings or vertebrate animals, and for
matters connecied therewith be refer-
red to a joint committee of the
Houses consisting of 45 members; 15
members {rom this House, namely: —

. Shri K. 8. Chavda

Dr, Dharam Prakash

Shri Krishan Dutt

. Shri Niren Ghosh

Dr. Shrimati Phulrenu Guha
. Shri 1. X, Gujral

Shri Jagat Narain

. Shri Lokanath Misra

. Choudhary A. Mohammad
. Shri Neki Ram

. Shri P. S. Patil

. Shri J. C. Nagi Reddy

. Sh*i N. Sri Rama Rdedy
14. Dr. M. M. S. Siddhu

15 Shri Niranjan Singh
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and 30 members from the Lok Sabha;

That in order to constitute a meet-
ing of the Joint Committee the quo-
rum shal] be one-third of the tota:
number of members of the Joint Com-
mittee;

That in other respects, the Rules of
Procedure of this House relating to
Select” Committees shall aply with
such Variations and modificationg as
the Chairman may make;

That the Committee shall make ‘a
reoprt to this House by the first day
of the next session; and
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Re. Point of Order 1008

That this House recommends to the
Lok™ Sabha that the Lok Sabha do
join in the said Joint Committee and
communicate to this House the names
oI members to be appointed by the
Lok Sabha to the Joint Committee.”

12.32} hrs.
RE: POINT OF ORDER
st oamEr o (frre) meay

TEIET, § 476 T WA 197 T AR
H FTATY AT AT A £ OA
T mAwd g v 3w g A wi
FU AL, IARD I TEC 41 4T ST A4y
7f fzedi stq w7 % wefav 99
Ay #@w smEr feeene g oA,
faeaft ¥ o5 F1 =TaE4T 7 TN
= aFdAl £ | faeAT WY ATF F oA
g FAw g ¥ W AT
q AvaT ATzA ¥ 39 % g 20, T
fiT "Il ATIAT T oI AFT A
frgwe femr sma, 39 & smEEd
forr msdl & 1| @3 gTAT HeeAqw
99T WY A F4r A0 BT gFAr @y
qA-aT %9 g wEA 20 gA A
a1 fAqew 2 % qz-wdt 37§ T
= T BN WA TR Ei W XA
I & ar &1 frosrr e oama,,
79 @ gare o faeradr et 21

ot Tdaw giew  (aTTER: &
aF FAFL 7S AT A g OF
=T AT ¥ I A A a1 5 ogw 3w
RN FT WA, W AT KAT ¥ agh AA7TN

Shri N. Sreckantan Nair (Quilon):
Beefeaters also must be protected
against the fanaticg in India. There
must be some limit.

o, FTE TF A §1 A4
AF 2, AT F Az gEAAA W
qETTE 1 (F@EE )
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% ag "y 2w g7 97 fa=ne g famn
war A1 smEEqT fawg @rady, oA
sTaEqT &1 997 ¥ AYT AF T A
2 frgmooxr fage 7 fEar o &
fezat F1 spregqr farz sl I
gafay T emEEqr AT oA A e §
TOFT FT TIIRIAAE |

Shri Hem Barua (Gauhau): Sir,
may I submit, before you pass on to
the next item oa the list of busi-
ness . (Interruption),

qroAmME WETH R, 67
4T ¥ A9 F1 wATa af AT

eI ®AEW ¢ W A IH AT
AZT At 41 v 5 w0

=T WEIT aI AT ((FET)
TN F0 g v #, 9 9F fireg-
are e &

1234 hrs.

RE REVOCATION OF SUSPENSION
OF CERTAIN MEMBERS

Shri Hem Barua (Gauhati): Sir,
unfortunately, my motion that I tabl-
ed yesterday about the withdrawa] of
suspension orders on certain collea-
gues of ours does not find a place here.
T just want to draw your attention to
that. That is an important matter
and I would very much like to know
when you propose to take up that
motion.

Mr. Speaker: Yesterday, as soon as
I received that notice, T sent a mes-
sage to the hon. Member that he
should consult the Leader of the
Hous2. I did not want that such a
motion should be put and rejected be-
cause i° it ig rejected or is not agreed
to by the othe- party, there would be
fresh resentment. Therefore I wanted
that thev might consult each other and
decide whether they agree op that;
then alone I might be asked to put it.

1888 (SAKA) of Members 10I0
That wag the reason why I did not
put it at that moment or even now

that is, unless T got this agreement.

Secondly, 1 must submit for the
coasideration of the House as well
that during the last so many years that
I have been here, particularlv during
these 42 years, there has been one
instance—of course, that can be cited
—when a Member, after he had been
suspended, was called back and the
suspenzion was revoked., But in all
other cases, it has been at least my
stand that the Member  suspended
must at least express some kind of
regret to the House before he is ad-
mitted here. Therefore, still my posi-
tion is the same, that some kind of
regret must be shown to the House,
and then alone T am prepared to put
that to the House. These are the two
things that I wanted to put to the
membe- himsel’. He might consider
them and then put it to me a‘ter
some time, what he wants me to do.

Shri Hem Barma: On a reference
from you 1 went to the Leader of
*he Hou:e—I have told you about .t--
and I appeii to him just now also ta
reconsider the case because these inci-
dents were the result of the intransi-
gence on the part of the Govern-
ment. We do not approve of these in-
cidents. It is because of the failure
I mean failure of conscience, on the
part of the Government that these
incidents occurred in this House. We
are sorry for that. As you remarked
yesterday, the Speaker's prestige has
been badly damaged. We feel vour
prestige hag been badly damaged
only because of the intransigence on
the part of the Government and not
because of anything else.

Mr, Speaker: There is one more
that T have to put. He h=s put all the
four Members together. There ave two
Members whose suspension had noth-
ing to do with the prioritv that was
to be given to the censure motion.
Thev were auite distinct subiecty and
they were different ocecasions. 1 do
not know i° the House wants that.
Certainly, the House is the master.



